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Dated: 9MAR1994 

PPLICTION NO(s) 	355 of 1994. 

PPLICANT•S.S.Shanmukha V/S PESPO?Jt)ENTS: Secretary,M/o. Personnel 
and 

thrre  others. 	 Publ.Grievances & Pension,NDelhi & Ors. 
TO. 

1. 	Sri.S.Ranganatha Jois,Advocate, 
No.36, 'Vagdevi' , Shankarapark, 
Shankarapurarn,Bang.alOre. 

UBJECT:— IoruardinQ of copies o -  theOrdeis passed by 
1............. 	•. 	the Central Adminit.ra€ive Tri'bunal,Bangalo-re-.: 

—xxx— 
Please find enclosed herewith & copy of the 

ORDER/STMY ORDER/INTERI( ORDER-/, Passed by this Tribunal 

in the àbve mentioned application(s) on 04-03-1994. 

DEPUTY REC ISTRR 
-' JUDICIAL BRNC-HES. 

gm* . 	 -. 



I.LIunr,. %uru1,1tIvtThIBIJ,j 
BANALOR( BENCH, BANGALORE 

ofuclr,AL APPLICATION NO.355/94 

FRIDAY THIS THE FOURTH DAY OF MARCH, 1994 

. Fir. )u8tica P.K. Shyamsuncar 

Fir • T,V • .Ramanan 

1. S.S. Shanmukha, 
. . .. . 	elephor,e Operator, 

lrunk'Telephona Exchange, 
9.3. Extension, 
Davanere..2 

2. Glovindappa, 
SeCurityCuatd, 
T.V. Relay Centre, 
Vidyut. Nagàr  
Dvangóre.5 

3. PIN., Sankaranayarana Nair, 
Scurity Guard, 

. 	TV. Relay Centre, 
Vldyuth iNagar P.O.., 

.. Dvangere..5 

4. Fi. Thippesémy, 
. 	. Scurity. Guard, 
. 	TJV. Relay Centre, 

CK. Pura Extension, 
CIitraduroe-1 

II4 

Vice Chairman 

f'Iamber(A) 

Applicants 

( ByRdvocate Shri S. Ranganathaojs ) 

v. 	. 

Unjon of Indie 
reresented by its Secretary, 
Miiistry. of Pexuonnel public Grievances 
and Pension, New Delhi 

The Controller of Defence Accounts, 
Auahabad, 	. . 
Jittar pradeah 

rlf 
.'¼. 	 3• Dodrdarshan Relay Centre, 

Or C.K. Puta Extension, 
\'Chitradurga 

jj  )4Ijoordarsa Relay Centre, 
t, 	 Vidyuthnagar, Davangere5 
cP 

,1 

- 	--. 



5. Assistant Engineer, 
Office of the Trunk Telephone Exchange, 
P.J. Extension, 
Davangere 	 Respondents 

OR D E R 

r. justice P.K. Shyamsundar, Vice Chairman 

Having heard Shri Ranganatha Jois for the 

applicants who on the basis of judgment of the Ernakulam 

Bench in O.A.No.11/93 seeks grant of,  relief to the 

applicants being one of claiming eoe salary benefit 

without deducting a service pension already earned etc., 

we find that none of the applicants has made any statutory 

representation to the Department that is open to them 

and available under jaw. We, therefore, direct all the 

applicants to make individual representations to the 

Department and seek the very relief sought for herein. 

With this direction we dispose of this application. All 

contentions raised herein are left open. No Cost8. 

cd- 
(T.I.R1MANAN) 	

(P.K.SHYAMSUNDAR) 
MEMBER(A) 	 iICE CHAIRMAN 

TRUE COPY 


